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THE CONSTITUTION (AMEND-
MENT) BILL, 1981 (TO
AMEND ARTICLE 366)

SHRI SYED SHAHABUDDIN (Bi-
har): Sir, I beg to move for leave
to introduce a Bill further fo amend
the Constitution of India.

The question was put and the motion
wag adopted.

SHRI SYED SHAHABUDDIN:
Sir, I introduce the Bill.

THE DECLARATION AND PUBLIC

SCRUTINY OF ASSETS OF MINIS-

TERS AND MEMBERS OF PARLIA-
MENT BILL, 1979—Contd.

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): Shri Kalpnath Rai
—Not there. Shri Surendra Mohan.

SHRI SURENDRA MOHAN (Uttar
Pradesh); Mr. Vice.Chairman, Sir,
this is a very important Bill and T
think the matter relates to the entire
political system of this country. There
is so much talk in the air regarding
corruption—corruption in high places
-—but no way has been found out to
really estimate the extent of currup-
tion, let alone root it out. The result
is that the common people have lost
all faith. They have lost faith in the
credibility of our present political
system and, therefore, something radi-
cal needg to be done, The question is
that there are any number of ways
in which politicians, including peo-
ple like us, make money in collusion
with the bureaucrats, more so in collu.
sion with the big traders, industrial-
ists and also the multi-nationals. After
having made all this money, this mo-
ney is used in the elections and,
therefore, the electoral process also gets
vitiated; and that is why every time
a discussion relating to the electoral
process is raised, the need for radical
reforms in the electoral system is
also emphasised and everybody wants
that the incidence of that money on
the elections or the influence of the
extra money, huge amounts of money,
on the elections must somehow be
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reduced, if not totally eleiminated. Not
only that. QOne finds that, while
collecting or raising money from du-
bious sources, politicians, particularly
those who are in power, use the
machinery of the State, the machinery
of the Government to give any num.
ber of concessions to multi-nationals,
to big industrialists, traders and
others, And these cancéssions mean
a lot in termg of defrauding the Ex.
chequer; they mean a lot in terms of
hurting the vital interests of the com-
mon people, If prices rise in a big way,
it may be that there has been corrup-
tion. If a certain bridge falls down
or if a certain building cannot really
stand the test of time, there also the
‘possibility of some carruption is-there.
And, in the end, a picture is created
in the minds of all thinking people
that under this system corruption in
high places cannot be eliminated, in
fact cannot be controlled.

In fact, corruption in high places
has been increasing every day. In
fact, corruption has been intitutional-
ised. . And the result ig that peowle
say that if the system is going to be
such a ‘totally corrupt system, =~ if
under this system there can be no jus-
tice, if under this system prices are
going fo rise higher and higher, then
the system cannot command the loyal-
ty of the common citizen. This is the
paradox, and this paradox will have
to be resolved somehow, That is why
some people have been saying that it
must be made essential that all poli-
ticians, particularly those who  are
in high positions, should declare their
assets; whether they are members of
the Assembly or members of the
Council or members of the Rajya
Sabha or Lok  Sabha or Ministers,
they should declare their assets. Now
the point, is, when gre thege assets
going to ba declared? One suggestion
was that at the time when a person
gets elected to the Assembly or Par.
liament or when a person ig nominat.
ed as a Minister, he or she should
declare hig or her assets. This may
be one way, Another way can be that
the assets should be declared at the
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time of the electinn;; that is, when a
person files hig numination papers, he
should also attac with the nomina-
tion papers a dec aration of the assets
that he or she hcld; Now that will
not mean that ttie Election Commis-
sion will scrutin:se whatever state-
ment has been .jiven. The Election
Commission will only forward the
statement of assitg to a  particular
commission or ¢ )mmittee—it may be
the Lokayukt o: there may be any
other agency-~to verify the statement
regarding the asvets. But it is neces.
sary that the Election Commission
should be made the recipient of such
a statement. Th. reason ig that at
that iime the stitcment will be pub-
lished in the ne.wsnapers also and the
local people car certainly verify, can
certainly scruti: ise and find out how
much truth is " 1ere in the statement
that has been unade. In any case, if
a person offer; }imself for election
for a second term, the people will
know how muc: he has amassed in
terms of assets ir the last five years
or in the last twc¢ or three years, as
the case may »oe So the Election
Commission ca) Le one agency before
which a statement of assets will have
to be made. It will certainly be scru-
tinised, not by the Election Commis-
sion but by th people who are the
voters, Second!r, a separate agency
will also look irto it and find out
how much v:ra:ity, how much truth
there is in suc., a statement. Now, Sir,
it iy for the voters at that time to
find out the t uth and if a statement
is entirely in orrect or partially in-
correct then 1 ey will cerainly decide
not to vote or that person. This
will be one 1 ay of treating the cor.
rupt people s tlie people’s level, The
people will ~hen say, “Such people
who are corr (p° cannot be our re-
presentatives’ In  most casey the
common peop e do not know the exact
amount of cc cription indulged in by
a particular ‘epresentative, by a
particular inc iv dual, and it will serve
the cause of piblic interest in a big
way if a sts ernent even if produced
by a person who has amassed wealth
is published before them for  their
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scrutiny. Now, Sir, this can be one
proposal, There can be other propo-
salg also as to how a statement of
assets will be scrutinised and what
punishment will be awarded. I think
that the best punishment is the
punishment that voters in a particu-
lar constituency will award to a per-
son who hag misused hig office. This
question is so important that if noth.
ing is done in this behalf, then things
might go worse. All of us know how
various questions have been discussed
in Parliament ag well as in the As-
semblies. There was the Antulay case
which has been discussed in the Lok
Sabha, which has also been discussed
in the Rajya Sabha, but no way has
bz2en found to see that such cases are
not repeated. There is no provision
somehow which can really discipline
those who are corrupt. There
is of course the Commission
of enquiry Act. But not much
resort is being taken to that law. That
ig why it ic necessary that we make
it esgential for all public men, parti-
cularly those in high places, parlicu.
larly those who are elected to legis-
latures and particularly who are Mi.
nisters to declare their assets,

I am not referring +to An-
tulay or any particular  Mi-
nister alone, I will give
you another instance of what has hap-
pened in a particular district in Bihar.
In Bihar a particular Member of the
Assembly who  was also a Minister
sometims holds large amountg of land.
Some ipeople say that these are held by
him in the name of a particular Math
or Mahant, Some people estimate it
to be 20,000 acres and some others say
that it is about 25,000 acres. After en-
quiry it was found out by the Gov-
ernment that there are 9,000 acres
surplus with that particular indivi-
dual. But the Government have fail-
ed to publish that report or to initi.
ate any action on the basis of that
report. The district administration
there, corrupted by influence of mo-
nev of that particular individual has
indulged in lawless activities and af
least three or four times the Police
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had to resort to firing. This is also
a case of corruption, Wherever there
is corruption there is bound to Dbe
lawlessness. In thig case when people
demand that the surplus land should
be distributed on egalitarian basis
there is trouble and the person who
is corrupt and who holds high posi-
tion or office goes scot free. And those
who are clamouring against corrup-
tion and for egalitarian (principles are
punished.

Nowadays there is lot of unrest among
tribals in different areas, whether it
is in Adilabad or Walia taluq of Guj-
rat or Shahabad in Maharashtra or
in other places. There is so much of
tribal unrest that there have been 12
firings in the course of last two years.
This tribal unrest is also related to
corruption indulged in by people in
high places. Forests are being tapped
in a big way. Even  the
Acts passed by this august
House and the  other House
are being violated. Trees are indiscri-
minately felled with the result the
tribals are deprived of whatever means
of livelihood they have. After felling
the trees in forests, the land ig given

"to a particular industrialists, The for-
est resources are sought to be exploi-
ted by that  industrialist. He takes
away whatever avenues of employ-
ment the tribals had in that forest.
The tribal people not only feel de-
graded because they do not have any
opvortunity to earn their livelihood,
but they also feel helpless. Therefore,
there ig tribal unrest. This also is
leading to a situation in which, as I
said whether it is Adilabad, Walia,
Gua, near Ranchi or Shahabad or in
a number of other places, firing is
resorted to by the Police. My estimate
is that during the last two years more
than 200 tribal people have been kil.
led or seriously injured. In Gaya a
land agitation is going on and in Shaha-
bad, poor people work hard. Where-
ver it is, one finds that carruption is
eating into the vitals of our national
character and national society. It is a
very serious and grave matter. Unless
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something is radically done we will
be giving a go-by to tha coneepts of
socialism, fairplay, justice gnd law
and order,

3 P.M

It is very necessary, if our demo-
cratic polity is to be run smoothly, for
law and order to be maintained, for
equity and justice to be established
and to be promoted, that corruption
in high iplaces is reduced and elimi.
nated in a big way. It is for this pur-
pose that this Bill has been brought
forward and it is for this purpose
that I am supporting this Bill. 1
am also supporting this Bill because,
in a poor country like India, where
the resources are very scarce, where
unemployment ig growing, where the
number of people who are living be-
low the poverty line is increasing at
a fast rate, it is extremely essential
to see that the resources are husban-
ded in a planned manner for the ser-
vice of the common people. But if these
resources are to be squandered by
those who are corrupt, if these re.
sources are to be massed by those
who are in power and if these re-
sources are to be given away liberally
to those who have been looting the
people, then these  scarce resources
will become even more scarce and
the disparities in income and wealth of
the people, disparities between the
rich and the poor, wil] continue to
grow and grow steeply and the result
will be that the common péople will
think that this is not a system in
which they can have confidence and
in which they can breathe a free air.
That is why I say that if we want a
homogenous society, it is  extremely
essential to see that corruption in all
forms, at all stages, at all points, is
reduced and eliminated and it is for
thig purpose of eliminating corruption
that T support this Bill. Thank you
very much, Sir.

SHRI RAJENDRA SINGH ISHWAR
SINGH (Madhya Pradesh): Sir, there
is no disputing the fact that corrup-
tion, wherever it is found has got
to be rooted out. Corruption, un-
fortunately, today hag become an in-
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ternational phen< menon, It is only the
other day that we read that large
sums of money Ld been paid by pres.
tigious corporations like the Lockheed
Electra Corporation and the Chryzlers
to the Minister: in Japan, in the
United States, ir' France and in some
other countries n the world. There.
fore, Sir, corrup ion is nothing very
special to our 1 at onal economy or to
our political sy tem at the moment.
And, Sir, as I  said earlier, there
could be no tvo opiniong on  this
that all effort: raust be made to com-
bat corruptior. wherever it is found.
The question, therefore, is: Will the
Bil] which ig heing introduced now
solve the piroldem? The Bill which
wants the decli ration of assets and
public scrutiny of the assets of the
Ministers and 1 'einbers of Parliament
does not at all fulfil the requirement
that seems to Lav:z been suggested by
the mover of the Bill. As I was
listening to tir« ronourable Member
who just spcke a short while ago,
supporting the Bill, T found that he
did not point ¢t a single clause in
the Rill which ould in any way serve
the purpose th«t 1e was wanting to
place before ths. House, Whether
there has beer lurge-scale felling of
forests which 1ai resulted in denud-
ing our forest: and which, in turn,
has embarrass \d the tribals, these
things have ncth ng to do with  the
provisions of :1e Bill. They will still
continue, whet 1er the Bill is there or
whether the F 11 is not there. They
will continue if the Government of
the particular state does not take any
precautions to fare contingencies of
that type.

Sir, the hor surable Member spoke
about the asse s to be declared even
before fighti1ig the elections. Now,
this is not on «¢f the provisions of
the Bill at al And he went even
to the extent »f making an argument
that if the elestorate was to feel that
a particular ¢ inlidate has not honest-
ly declared h ; :ssets, then he is to
be thrown o t. I would dispute
even that pr position, Sir, We all
know the exr »nditure, the extent of

*

[ 4 DEC. 1981 }

Scrutiny of Assets of 266
Ministers & M.Ps. Bill, 1981

expenditure, which the bpresent law
permits during elections. The electo-
rate in every segment knows that
it is not possible to fight an election
within those limits and those parame-
ters, and yet electorates have not re-
jected or discarded the candidates
merely on that account. Therefore, all
the reasong that have been (placed
before this august House by the hon.
Member, not one of them really went
to support the various provisions
which are sought to be introduced by
the Bill. I would, therefore, seek
your leave to look at the Bill clause
by clause and see whether it fulfils the
purpose in any way, averting the pos-
sibility of corruption at high places
like the Ministers or Members of
Parliament.

8

You would recall, Sir, that soon
after the Santhanam Committee Re-
port, voluntarily certain codes had
been adopted and for some period of
time it had been the practice to suba
mit the assets, As a matter of fact,
in the Bill itself if you kindly have
a look at the Statement of Objects and
Reasons, it has been mentioned that
a number of States have adopted this
code. Now, till today, has there
been any follow-up action on  the
submission of the returns of assets by
persons who became Ministers. It is
just not possible, It is a very imprac-
ticable suggestion that is sought to
b~ made by the mover of the Bill.

Sir, you will realise the great pos-
sibility of misuse of harassment which
is inherent. ..

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): I
will be back just afler five minu-
tes.

..SHRI RAJENDRA SINGH ISHWAR
SINGH: Yes. You would straightway
see the inherent possibilities of great
misuse of these provisions of the Bill
the moment one finds here that the
declaration to be made by a Member
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would be or could be scrutinised by
any member of the {public. Now, that
would let loose the flood gate of pos-
sibility, specially more so in today’s
political situation, where we see that
every endeavour is made to humiliate
and harass persons of opposite politi-
cal parties.

The hon, Member made a reference
to Mr, Antulays affairs, I wish
he had not done it. It does not seem
that the hon. Member knows anything
of the facts of that case, otherwise he
would not have mentioned in the same
breath, as the provisions of this par-
ticular Bill.

Now, Sir, as I was submitting to
you, if you examine the provisions of
the Bill, you would immediately find
out how thoroughly impracticable and
unrealistic the whole concept of this
Bill is, To begin with, it deals with
the assets and it seeks to include the
assets that are held by a Member in a
benami manner. Now, how one ig go0-
ing to find out and how is it possible
in the return of the assetg for any
person, whether a member of the pub.
lic or otherwise, to discover that a
particular  property is held benami
which has not peen disclosed? If g Mi-
nister or Member is an honest person,
then the provisions of the Bill are
thoroughly unnecessary. If a Minister
or a Member of Parliament is a dis~
honest  [person, the provisions
of the Bill do not contain anything
indeed by which he can be restored to
the path of honesty. After all, it is
a question of submitting one’s return,
and if the man is not honest enough,
if he is being dishonest, surely he can
so apportion and he can so invest his
property, that it would really not be
possible for any one to find out that it
doeg not belong to him, That being so,
the possibility of finding out that: the
assets have not been properly disclosed
becomes so remote indeed that the Bill
would not be able to serve the pur-
pose for which it is contemplated. If
you further see, Sir, the return which
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is sought to be made is to contain an 4

inventory of the assets possessed by
a Member and his dependents, it is
confined to a Member and his depen-
dents. Now, the dependents would be
the wife of the Member, unmarried
daughters and unemployeq sons. If
a man is dishonest, then it is most
unlikely indeed that he will keep any
assets in his name or in favour of the
dependents. There are a thousand and
one ways in which a dishonest per-
son can keep his assets without attrac-
ting the provision of the returns which
merely confined itself to what 1is in
the name or in possession as such of
the Member and his dependents, Now,
it requires that after a person has
been elected as a Member of the
House of Farliament or he becomes a
Minister, within three monthg he is
to send the return. Those Members of
Parliament or those Ministers who
have an income which is taxable are
already sending the returns to the
proper authorities and they are in-
vestigated into by the Income-tax
authorities whether they be income-
tax or wealth-tax returns, Those whose
incomes dgo not fall in the tax brac-
kets would, perhaps, be possessing
such small quantity or small value
of property that asking for those re-
turns would not in any way add to the
purpose of this particular Bill.

Now, Sir, it is suggested thereafier
that once a return is made, then this
return should be exhibited in the
Iibrary of the Parliament and any ci-
tizen can on payment of a fees of
Rs, 100, which is not a very large
amount these davs can take 3 copy of
the return. Now, please imagine what
ig likely to happen. Sir, you assume
that Mr. X, whethey a Member of
Parliament or a Minister has made a
return angq the return is filed in the
Library. Whether that Member of Par-
liament is an important Member or a
Minister who always is an important
person, the persons in the Opposition
would see to it that immediately an
objection is filed by one Mr, Some-
body who is picked up from the stre-
ets to come and challenge that these

o)
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returns are not correct. Ag soon as
*that challenge is m.rde, the Movers of
the Bill contemplate that an enquiry
would be set afoct gither by the Spea-
ker of the Houge, or if he happens to
be the Speaker then by the President.
Instead of attendng to his parliamen-
tary duty or ins ead of attending to
the executive fu ctions which the Mi-
nister is requirec to perform, we shall
have this specta le of the Minister or
the Member faciig an enquiry at the
hands of almost anybody without
there being any restriction to a com-
plaint of that p rt cular nature beiag
lodgeq before the President or before
the Speaker, ard thus being almost
" paralyseg from performing the nor-
mal dutieg that are expected of him.
Nowhere would you find a legisla-
tion of this {ype I1 no country would
you find that t iere is such a legisla-
tion that gives pcwer to almost any
member of the ujlic to pull before a
public enquiry 1 person of the emi-
nece of a Min.iter oy 5 Member of
Parliament and isk him to explain his
financial position, his assets, where-
from he got th¢ rioney, how he has
been using it in the course of the last
12 monthg or even earlier. Even when
there are charjes of corruption, you
would kindly sc > hat no such inqui-
ry is permitted ir 5 public court un-
less there has ecn already an inves-
tigation by a very specialised ma-
ching of the investigating depart-
ment of the pc icy and then the mat-
ter itself is ser itinised by the persons
in whose depsrtraent that particular
individual is s iq to be working. It
is oaly after he clears the scrutiny in
the form of g tting a sanction that
the matter m y be placed for public
scrutiny in a oirt of law that the
matter proceecs. Now, Sir, giving
such wide poters, ag thig particular
Bill secks to g ve, I respectfully sub-
mit, woulg be exposing all the Mem-
bers of Parlisment and Ministers to
almost unimaj inuble harassment gt
the hands of ; er;ons who will be set
up by politic: . susy bodies,

Then there: ‘ter, we have the nther
clause that if or any reason a Minis-

L 4 DEC.

1981 | Scrutiny of Assets of 270
Ministers & M.Ps. Bill, 1981

ter or a Member of Parliament has
not been able to submit the return
within a period of three months his
name gets notified by the Speaker or
by the Pregident, and he automatical-
ly ceases to be a Member. A new dis-
qualification is created over and above
what is contained in gection 8, and 8A
of the People’s Representation Act.
Again, you would see that thig gives
a very strong handle in case sombody
is politically motivated to, by a back-
door method, set aside the election of
an important, powerful or inconve-
nient opponent. One can understand
that when a person gets convicted for
having fileg a false return, because
this doeg contain another provision
that if the return filed ig not found to
be correct, or it has been found to be
false, then it will be treated on par
with an offence of perjury and would
be made punishable under section 193
of the IPC ag the Bill contains, One
could have understood that in case
of conviction and if the conviction
resulted in imprisonment of two years
or more, as is already contained in the
People’s Representation Act, then a
disqualification coulg attach. But this
attaches a disqualification merely on
the finding of not a court of law where
the matter has been gone into, but
on j finding of this purpose given Ly
the Chairman or the Speaker or the
President, who hag come to the con-
clusion, after holding an inguiry in
hig own manner, that the return is
not true. Again, I submit this goes
beyong the scope. Already a provi-
sion ig there. A very laudable and a
healthy provision is already engraft-
ed in our own enactmentg which are
dealing with electoral lawg and it is
thoroughly unneccessary to bring this
thing because, as I submitted, this
could be a handle to push out an in-
convenient adversary or whom the
minority party would not like to zee
in Parliament,

(Interruptions)
Appeal to whom? Then why should

not the whole matter be in the court
right from the beginning.

(Interruptions)
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Goog enough. No, no, we will get
into that. Sir, the whole purpose is,
it is being saig that a false return is
being filed. Now, when a false return
is being filed, according to the pro-
visions of this Bill any membey of the
public can scrutinise that. Having
scrutinised it is being said that the
matter goeg t0 a court of law where
a complaint is filed or where cogni-
zance is taken by a court of law, that
there has been an offence of perjury
committeq in the sense that docu-
mentg on oath have been filed which
are required to be filed under law and
which are not correct. I am not tak-
ing any particulay section. Hon. Mem-
ber is pinning me down to a section.
At the moment, I am examining the
whole Bill clause by clause Dbefore
this hon. House and I say that eacn
part of the Bill, Please examine it
from any position, is not merely im-
practicable but is also one which is
fraught with dangers because 1t
could be misused in a very gross man.
mner, And who can say these days that
such misuse would not be made?

Then, the last para dealg with Joint
Committee, that would sit down and
make out tules for the enforcement

. of the varioug clauses, That ig merely
a procedural clause and does not come
into the merit of the Bill at all,

[The Vice-Chairman (Shri Dinesh
Goswami) in the Chair]

Having thus examined the Bill, one
failg to see as to what useful purpose
the provisions of this Bill would ever
serve, If the intention of the mover
of the Bill is that by making this Bill
into statute it would be possible to
deter people who are bent on the way
of corruption, then I submit such a
solution could not be evolved. All that
ig required is that a person should so
arrange his property, should so dis-
play hig assets, movable and immova-
ble, that they do not fall, or they are
not accepteq as either belonging to
him ur to his dependents, and that
person 13 totally outside the realm
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of thig particular Bill. All that is re-
quired ig to show assets he ig hoid-
ing either in his own name or in the
name of hig dependents. Now, if a per-
son is hen! upon being dihonest, if a
person ig in the ways of acquiring
money by meang which are not legi-
timate, then it would be commonsense
that he would also take precautions
to see that money are not so placed
or the property ig not so kept that it
could be traced to him. That ig the
first precaution of any such person to
take Consequently, by bringing in
this Bill, 3 dishonest man could never
be exposed. A dishonest man would
always take precautions to see that
it is not possible to trace any property
to him. It is like every other return.
We find the same kind of phenomenon
under the Income Tax Act. A clever
assessee would go organise his busi-
ness that it is very difficuult to catch
him. It is the innocent, the simple man
who is likely to fall into the problem
and it will be an hoaest man who is
showing hig assets, that is likely to
get into trouble by unscrupulous
political opposition who could set up
anybody to challenge the accuracy
and honesty of the statements that he
hag filed and thug expose him to haras-
sment and lot of other problems. that
can grise in the circumstances to
which I have been making reference.

Consequently, I make the submis-
sion that thig Bill serveg no useful
purpose, I am not for condoning cor-
ruption. On the other hand, all of
us are anxious that corruption where-
ever it is, in whatever from it is,
should be eradicated. But thig is not
the method to eradicate it, Thig would
not in any way help in eradicating
corruption. What is requireg really
is to educate public opinion. Today
corruption is being accepted in the
country as n way of life.

AN HON. MEMBER: That is 3
world pnenomenon.

SHRI RAJENDRA SINGH ISH-
WAR SINGH: That is worlq pheno-
menon. We find it amongt so highly
placed people. I give the examples



™

279 Statement }y Minister re, [ 4 DEC. 1981 ] Tragedy at Qutab Minar 27,

of two international companies, Lock-
heeds, Boeingg a:d so on where, it is
said, millions of dollars—you cannot
imagine—have bren exchanging hands
at the levelg of ministers, leave aside
smalley levels. ] was, in fact looking
through a debat - that took place in
1946 in the 1egislative Assembly
when Preventic 1 of Corruption Act
was being intro uced anq Sardar Val-
labhbhai Patel was then the Home
Minister, T wag amazed to find almost
the same kind f thing oy the allega-
tiong that are -1entioned. It says cor-
ruption is so ranpant that we are
face to face with :t in every section in
the whole of In lia, starting from book-
ing at the railw (y station to the passing
of a bill in a (tovernment office or to
the grant of a icence. Therefore, this
is something v hich has been there in
the last forty renrs or so, at any rate
so far as the A:sembly debates are
concerned.

What I say is, we cannot really
check this pb:nomenon of corruption
by this particalar type of legislation.
What is required is, the public should
set itg face rgainst this type of -or-
ruption, If I o to the railway station
ang I do no have a geat then, I
should be abl - to say ‘all right if I do
not have a eal, T would not travel:
but I am nc. poiag to give Rs, 15/-
to the ticket collector, to give me a
seat, or, when a eontractor goes to a
Government office for getting hig bill
passed, he s'iould be able to say that
he is not go ng to make any payment
to the fina: zinl authorities that are
there and ttai will pass the bill. He
should be alle to say ‘1 will wait for
another week, because, the bill, is
sooner or liter, going to be passed’.
But this do: 3 aot happen. As a :mat-
ter of fact, cdare say, in the common
man’s mind, the idea ig so closely asso-
ciated and stv deep-rooteq that he
would be 11104t surprise indeed if he
would not e required io make some
payment sc newhere in some form or
the other, o get something early or
quick, which he wants to get done,
(Time-bell rings)

Therefore, Sir, while summing up,
1 svoulg like to mention to you that
whereas corruption has to be rooted
out, we are very much against corrup-
tion ang corruption iy something
which js eating into the vitals of the
economy of the country we know
black money and all that kind of
things, all these thingg have been dis-
cussed in various formg here in this
House—certainly, this Bill is not the
proper one to deal with thig problem.
On the other hand, this particular Bill
if fraught with risk, Instead of curbing
corruption this may well lead to a lot of
corruption in many other ways. If the
Members are required to submit to
the scrutiny of a common man, their
assets, a dishonest man would always
be able to do it in a manner in which
he would never be caught, but it will
be only a honest man who will get
into trouble,  Accordingly, Sir, I
oppose this Bill.

SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, I rise to support this
Bill. (Interruptions) Sir, hon_ rmem-
berg from the ruling party are hiding
from the House as if they have been
asked to declare their assetg today it-
self, Sir ag I see, except the Leader
of the House, no other hon. Member..

THE  VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Mallick.
we have received information ir
regard to tragedy which hac
taken place today ia Qutub Minar
The Minister of State in the Ministm
of Home Affairs is going to make
statement on this tragedy. I am told
the, Lok Sabha has alreadv adjourn
ed. The hon. Miaister will now mak
the statement. You may kindly cor
tinue your speech after he makes th
statement, or, as the House decides.

STATEMENT BY MINISTER
Tragedy at Qutub Minar, Delhi

THE MINISTER OF . STATE 1
THE MINISTRY OF HOME AFFAIF
(SHR1 YOGENDRA MAKWANA
Sir, with a very heavy heart ar
deep sense of sorrow, I have to bri



